= " CENTRAL ADMINISTRATIVE TRIBUNAL
. - PRINCIPAL BENCH -
NEW DELHI

0.A.No,2426/89
New Delhi, this the 11th day of May, 1994,

HUN*BLE SHRI S.R.ADIGE, MEMBER (A). .
HON!BLE MRS ,LAKSHMI SWAMINATHAN, MEMBER(J). \

Shri Sushil Chander s/o

Y : Shri Tulsi Ram,

| - Ressrvatiun Clerk,

! New Delhi kailway Station, -

‘ New Delhi, ' ..Applicant,

|

- (8y Shri Bandhir Singh, Advocats)
\ .
Us.

1. Unicn of Indias through
‘- Gsneral Manager,
Worthern Railway,
Ba:odd House, New Delhi.,

.'g 2. The Manager Data Base C.R.,

o I1.R.C.A Building, New Dslhi, « o f@spondents
(By shri O.P.Kshatriya, Advocate)

o ORDER

HON'BLE SHRI S.R.ADIGE, MEMBER (A) s .

~

None appeared for the applicant even on the
oned 4
sacond cal%/lnsplte of giving considerable time
thereafter. 3hri O.P.Kshatriya, leamed counsel

for the respondents:uas present and was heard.

2, The applicant Shri Sushil Chander, Reaeruatlon
Clerk, Northern Railway, Neu Dglhi hds impugned the
appellate order dated 27-5-88 (An.K) imposing a
penalty of withholding Ihcrement permanehtlyn(UIP)

¢ ¢ ) been A

or two years, conbaquant to his hJVlng/FOUDd guilty

of certaln charges against hlm as & result of a

departmental proceeding.

3. e have perused the materials on record and

heard Shri Kshatriya, It appears that the appligant

was proceeded against departmentally on the charges-
bsen

of B.761/~ having/found short in the Govt. cash;}

issue of ten tickats for Varanasi in favour of

shri Mshboob & Party to one tout without realising

) /ﬂ_v ‘ | -

-~

1




o -
the fare; acceptance of incomplste requisition slips

and failure to enter fha names of Mshboob & Party in

the ressrvation chart,

4, A debértmental enqﬁiry was conducted against
the applicant in which the E,0, after examining the
uitnesseé.and'scrutinizing the materials on record
held that all the charges against the appli-ant were
proved, The discip;ina;9 authority imposed a
punishment of uithﬁoldihg increments'bermanently

for 3 years which were réduced to WIP for two years
by the impugnad appellate order,

Se The grounds taken by the ;pplicanf‘in his

0.A. relate mainly to the assertion that the applicant

was under great pressure of work when the defects

~and errors were noticed; that shortags of govefmment

cash ds a common feature in commercial dealings and

that he mads good the loss that had been detected;

‘the prosecution failedto name the tout to whom ths

tickets had been alleged to be issued; that thé
proseddtion did not;verify certain Facts:as t hrough
whom the passengers had purchassd the tickests §é§f3%7~
that the applicant had failed fo enter the namés of

Mehboob & Party in the reservation chart,

6. This Tribunal cannot reappreciate the evidence
that has been tendered in a departmental proceeding,
The applicant has not ailaged that the ruleé of
_ Nt A, - oY A\

natural justice wl not followdand,that "he was not
given an adsquate opportunity of being heard to
enable him to present his case, He has also ﬁot

- ;*{1‘&-’4 . .
alleged{:Eszany violation of rules and procedures,

As a Tribqnal, We also cannot go into the quantum

of punishment that has been imposed on the applicant,

7 Under the circumstances, ws $88 N0 reason



-3~ | ‘ ' - Gi?

to interfere with the impugned order and this

application is accordingly dismissed, No costs.,
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(LAKS HII suammm—m’( (s./R.ADIG,E/)
Member(J). . MEMBER (A )




